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to the State Government? ...(Interruptions)... Do you want to give 'self-rule' to the 

State? ...(Interruptions)... 
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Reported release of a CD involving a Member of Rajya Sabha 

SHRISATISH CHANDRA MISRA(Uttar Pradesh): Hon. Chairman, Sir, taking into 

consideration both the dictates given by you, I would make my submission. This is an 

issue which is not in respect of any matter or issue which is subjudice. It is an issue 

where in respect of a CD, one of the hon. Members of this House ...(Interruptions)... 
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SHRI SATISH CHANDRA MISRA: Sir, I am fully conscious of it. 

...(Interruptions)... Kindly permit me to say something. It is in respect of an issue which 

relates not only to the independence of the Judiciary, but there is an attempt to browbeat 

the Judiciary and make an attempt to see that the Judiciary is ...(Interruptions)... It has 

been published now in 
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the newspapers. It is not a hidden document. Of course, we have also 

received CDs by post and others may have also received it. We are ready to 

place it before the House also. But that is ...(Interruptions)... The 

conversations which are there ...(Interruptions)... Once it says that one of the 

hon. judges who is sitting on the Bench is not good. . ..(Interruptions)... 
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SHRI SATISH CHANDRA MISRA: Now, the question to the hon. Home 

Minister is this. ...(Interruptions)... My question to the hon. Home Minister who is 

present in the House is this. ...(Interruptions)... This CD has been disclosed by 

the CNN and it has been said that it has been made available even to the 

hon. Home Minister to look into it. ...(Interruptions)... If the CD is correct, then, 

it has very serious repercussions, which amounts to Prevention of Corruption and 

it amounts to ...(Interruptions)... So, I would like to know whether the hon. 

Home Minister has received it. ...(Interruptions)... 
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Hon. Member, please take your seat. ...(Interruptions)... Please take your 
seat, the matter is over. ...(Interruptions)... The Home Minister will speak. 
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will speak. ...(Interruptions)... Mr. Home Minister. ...(Interruptions)... �ह �ह& 
ह�...(
�����)... Please sit down. ...(Interruptions)... I agree with you. 

...(Interruptions)... Please take your seats. ...(Interruptions)... Let the Home 
Minister clarify the whole matter. ...(Interruptions)... Nothing will go on record. 
...(Interruptions)... Nothing will go on record, you do whatever you want. 
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�
���� ����, �� ���/ �ह2� �� ���� 	
� ��� 2��8�...(
�����)...Please keep quit…( 
Interruptions )  �� ���/ �ह2� �� ���� 	
� ��� 2��8�...(
�����)... ��b� :`�
� %� 	
� 
�
 ह� ��...(
�����)... �� !�
 �� ��? ...(
�����)...Nothing will go on record, you do 

whatever you like. ...(Interruptions)... Nothing will go on record 

...(Interruptions)... I won't allow. ...(Interruptions)... Please go to your seats. 

...(Interruptions)... First go to your seats and then try to speak. 

...(Interruptions)... First, please go to your seats. ...(Interruptions)... �� ��*� 
%�� �� ���8�...(
�����)...  �� ��*� %�� �� ���8�...(
�����)...it will not be supposed 

to be laid on the Table of the House. ...(Interruptions)... Please take your seats 

...(Interruptions)... The Home Minister is on his legs. ...(Interruptions)... 

SHRI SITARAM YECHURY (West Bengai): Sir, before you say 

something, I want to make only one point. The hon. Home Minister has got up to 

make a statement. That such CDs, etc. are illegal, is the position that many of us 

have taken. If there is anything that needs to be investigated, let it be done 

so. But, the point I want to make is, it is illegal, and it is also the question of 

the entire process of privatisation, that has happened, that led to this, we also 

want an assurance ...(Interruptions)... 

�� �����	 :  �� 	��,�, Please take your seat. Don't disturb... 

(Interruptions)... 

SHRI SITARAM YECHURY: Alongwith investigations on this, we want 

an assurance that, in future, there will be laws and rules by which these private 

companies will not be allowed to encroach upon private space of their 

subscribers. That also has to be taken up by the Government. 

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Sir, I 

had no intention and I had also no knowledge that this was the issue that was 

likely to be raised, but there are some substantial aspects coming here. And 

there is, of course, the aspect of the rights, the duties and functions of the House, 

plus the rights, duties, functions and privileges of an hon. Member. They are the 

stated aspects of it, I will not deal with 
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them. But, Sir, I do appeal to the Treasury Benches, that to you on the 

Treasury Benches is entrusted, the care, the governance and the 

administration of the country. I don't Have to say this. This is your function. Sir, this 

House is not a court of law. This House is for legislation; it is not for arraigning 

anybody. And it, certainly, is not correct from whichever side it comes. As if as 

a collectivity, all of us, suddenly, start judging and individual Member of the 

House, who is a Member with us; I think, we need to reflect very deeply on this 

aspect. We cannot, collectively, charge somebody, and then, punish that 

somebody...(Interruptions)... 
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THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, the 
Home Ministry has received a CD, the Home Minister has not received it. The 
Home Ministry is looking into it to find out what it contains and what needs to 
be done. We have a duty to perform. If there is anything which goes against 
the Government as such, and if law provides, we have a duty to perform. That 
will be performed. But, if there is anything with which the private individuals 
are concerned, as to what has to be done, can be looked into by others 
...(Interruptions)... Sir, I shall have to ...(Interruptions)... Sir, when this matter 
was brought to our notice, the Delhi Police did look into it. The Delhi Police 
has collected the information, and prepared a charge-sheet. That charge-sheet 
is filed in the court, and the matter is sub 
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judice. The matter is before the High Court, and it is before the 

Supreme'Court also. It is, again, sub judice. At this point of time, the only thing 

which I can say is, please don't go on alleging things against others, and when 

things are alleged, things are said against you, you feel jittery. 

Let us not say anything against any political party or leadership or 

celebrity. Let us be careful in doing that, and if you don't do that, you can expect 

the reaction to it also. Our request is that please avoid it. We would like to be 

correct legally. What is necessary will be done, what is not necessary will not 

be done. ...(Interruptions)... 

�� �����	 :  ,�� ह�� G� ����...(
�����)... Next, Shri Madhu. 

...(Interruptions)... Next, Shri Madhu. ...(Interruptions)... 

SHRI V. NARAYANASAMY (Pondicherry): Mr. Chairman, Sir, I demand 

that the issue raised by the hon. Member of the BSP, should be referred to the 

Ethics Committee. ...(Interruptions)... 

�� �����	 :  �� �� 	
� ��ह��...(
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subject has been taken up. Please take your seat. ...(Interruptions)... Please 

take your seat. ...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, the allegations that have been made should 

be studied. ...(Interruptions)... 

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... Please take 

your seat.... (Interruptions)... What are you doing?... (Interruptions)... 

SHRI V. NARAYANASAMY. Sir, earlier an issue was suo motu referred 

to the Ethics Committee. ...(Interruptions)... This issue should also be referred 

to the Ethics Committee. ...(Interruptions)... 

AN HON. MEMBER: This should also go to the Ethics Committee. 

...(Interruptions)... 

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... 
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SHRI JANARDHANA POOJARY (Karnataka): Sir, this issue 

...(Interruptions)... What is this? ...(Interruptions)... 
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SHRI V. NARAYANASAMY: Sir, it is not a question of raising this issue, 
...(Interruptions)... An hon. Member of this House... ...(Interruptions)... 
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SHRI V NARAYANASAMY: I have raised the issue 

MR. CHAIRMAN: What is that issue? ...(Interruptions)... What do you 

want? 

SHRI V. NARAYANASAMY: I want this matter to be referred to the Ethics 

Committee. ...(Interruptions)... 

MR. CHAIRMAN: That is right. ...(Interruptions)... �� �� 	
� ��� 2��8�, 
�� ���� 	
� ��� 2��8��...(
�����)... �� �ह �ह�
 �
ह�
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SHRI V. NARAYANASAMY: When other issues have been referred to why 

cannot this issue be referred to the Ethics Committee? ...(Interruptions)... 
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take your seat....(Interruptions)... You are making fun of this House. 

...(Interruptions)... Please take your seat. ...(Interruptions)... 

SHRI V. NARAYANASAMY: Sir, I raised an issue. ...(Interruptions).. 
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SHRI V. NARAYANASAMY* 
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SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, since the last five 

days, I have not been able to speak even on one problem. ...(Interruptions)... 

SHRI V. NARAYANASAMY* 
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The House then adjourned for lunch at fifty-nine minutes past twelve of the 

clock. 

The House re-assembled after lunch at two of the clock, THE DEPUTY 

CHAIRMAN in the Chair. 

GOVERNMENT BILLS 

        The Representation of the People (Amendment) Bill, 2006 

MR. DEPUTY CHAIRMAN: Bill for introduction. 

THE MINISTER OF LAW AND JUSTICE (SHRI HANSRAJ 

BHARDWAJ): Sir, I beg to move for leave to introduce a Bill further to amend 

the Representation of the People Act, 1950. 

The question was put and the motion was adopted. 

SHRI HANSRAJ BHARDWAJ: Sir, I introduce the Bill. 

* Not recorded. 
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